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MR. DEPUTY CHAIRMAN: Shri Vivek Gupta - not present. Now, the Bail Bill,
2016. Shri Sukhendu Sekhar Roy.

The Bail Bill, 2016

SHRISUKHENDU SEKHAR ROY (West Bengal): Sir, I move for leave to introduce
a Bill to make provisions in relation to bail in connection with criminal proceedings in
the country and to ensure protection of personal liberty of the citizens and for matters

connected therewith or incidental thereto.
The question was put and the motion was adopted.
SHRI SUKHENDU SEKHAR ROY: Sir, I introduce the Bill.
+The Andhra Pradesh Reorganisation (Amendment) Bill, 2015 — Contd.

MR. DEPUTY CHAIRMAN: Now, further consideration of the motion moved by
Dr. K.V.P. Ramachandra Rao on the 11th March, 2016.

Now, Dr. K. Keshava Rao to continue the speech and finish speech. You can speak

now.

DR. K. KESHAVA RAO (Andhra Pradesh): Thank you, Mr. Deputy Chairman, Sir.
Last time when we met, the debate was inconclusive. The Bill is very important. I want
the Home Minister to take note of this. The very fact, that a Member has to get up and
move a Bill about the promises you have made on the floor of this House, itself shows the

seriousness of the subject.

Now, Sir, there has been A.P. Reorganisation Bill. The entire House agreed to it after
a great serious debate. Lastly, after the Bill was passed in a very strange fashion, in a very
different fashion, the Prime Minister was cornered somewhere, where he got up and gave
some promises. It was also promised that they become part of the Bill; to be read along.

So, this is exactly the position.

Now, today, a Member had to come up and ask for a Private Bill. This shows that
all these two years, we have failed to look into the original Bill, let alone the promises.
We totally sympathise and agree with this Bill, which concerns Andhra Pradesh and
Telangana, There is no rivalry at all and there would not be - with whatever sentiments
have been expressed except for two or three things. The Bill has been very scientific,
although a few friends from other State might feel it was unscientifically brought in or
drafted, whatever it is. It was done very scientifically and passed very democratically.

There was a great debate. It was passed after the debate.

+ Further discussion continued from 11th March, 2016.



374  Private Members' [RAJYA SABHA] Bills

[Dr. K. Keshava Rao]

Sir, what exactly is being asked is the same thing with regard to Telangana also,
where we stand. We did not bring our own Bill because we have been carrying on the
dialogue with the Central Government to start out our issue. We requested them that they
should come to See that they honour their own promises made in this House. Therefore,
I beg the House to understand the spirit behind the Bill which Mr. Ramachandra Rao has
brought. They are in difficulties. Their financial position is not good. They are engaged in
building their own capital city for which they looked for finances. These things are well

understood.

One issue that the Bill has spoken in is about Polavaram. We did oppose that
particular thing because it was part of Telangana. It was only at the last minute, not even
last minute, after the Bill was passed, when the new House met, the Home Minister got up
to say that certain zones, mandals would go back to Andhra Pradesh. That means, through
another amendment to the Constitution, without having been discussed. I will not get into
those technicalities at this part of the time. Now I come to the issue of Polavaram. The
objection that I have today is this. The region belongs to us and the people are with us.
Today, rehabilitation of the people of Polavaram is more important than your constructing
a barrage or a dam. We have no objection to that because the water goes into the sea.
It is being wasted. We want you to tap that. We want you to use it. But please mind
it that there are two and a half lakh people who are being affected. They are tribals,
voiceless tribals. Please See if you can save them. It is not about the little money. The
social integration, which you can't achieve by sending a particular tribal population from
one tribal area, particularly a remote forest area, to some kind of a well-developed Vizag
or Vijayanagaram, which you are planning. This may not be as beneficial as you think.
I leave that to the Central Government and the State Government. We have been part of
it, so I would still suggest that you please look into the design of the dam. Because the
experts, including those of the CWC, had said that only if you change the design of the
dam, you might save the people that are being submerged. It is for you to look into it. I am
not saying to do it. Our concern for the people is greater, perhaps deeper. You also have
the same concern. I understand that. It is not the money that we are talking about. We are
not against the dam per se. We are against your approach to the project. We leave it to the

State Government because we have given it to them.

Sir, they have asked for the special package. We have no objection to that. But the

Central Government should have the same consideration for Telangana.
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One particular point is about the distribution of employees. We have appointed two
Committees. One is the Kamalanathan Committee and the second is the Sheela Bose
Committee. The Kamalanathan Committee is still not able to complete the distribution
of the employees. It is not exactly the percentage. But there are people who want to opt
either one or other region. This is a very ticklish problem. The most unfortunate part is
that even after two years, to be precise one year and ten months, they have not been able
to complete it. I want the DoPT to take special interest in this. Even in the case of senior
IAS officers, only last week you had completed it. But still five or six cases are pending.

I think you must consider it.

The Bill also asks for reservation to continue for the next ten years. We have
promised it in the Bill. I have reservation on that. When I say 'l,' it means Telangana.
Telangana has reservation on that. But we will not object to that because the Bill has
factored that in. So, we can go for this. Since the capital is moving out, not in ten years,
but within one or two years, according to the statements of the A.P. Chief Minister and
the people there, your staying back in Hyderabad perhaps will not be good. But it is left
to the people and the Government. Even if Mr. Seelam sits in the Rajya Sabha, he would

look to Hyderabad only. He is always welcome as my guest.
MR. DEPUTY CHAIRMAN: He looks at Delhi.

DR. K. KESHAVA RAO: I know that. Sir, through you, I would like to draw the
attention of the Home Ministry and the Central Government to a very important fact. The
Act promises to increase the Assembly seats. As far as Telangana is concerned, from 119
to 153 and for them it is from 175 to 225. This has to be done. We have been discussing it
with the Home Ministry and the Law Ministry. I think we have come to some kind of final
stage. But still there are few doubts. One of the authors of the Bill was Mr. Jairam Ramesh.
He still feels that it is not that simple. There has to be a constitutional amendment. But, I
assert that it is not necessary at all. All that we are trying to do is to increase the Assembly
seats through a Central Act which concerns the State legislature. It is provided in the
Constitution itself. All that is needed is amendment in the Act, under Article 4, what we
need to do is. If you remove the words 'subject to' and put notwithstanding', that means
what is mentioned in the Constitution will be no more a hurdle to us. The word 'subject
to', actually means, we have put a cap on numbers. This can be done by saying 'not with
standing'. I hope the Government is thinking of it and we would be thankful because the
Chief Ministers of both States, Andhra Pradesh and Telangana, are ready for it and have

made a request for this in writing.
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Sir, there is another thing. It is about clause 31. It is a very typical thing. It is about
separate High Court. It does not require any section at all. The Constitution of India
provides that every State shall have a High Court of its own. When the Constitution
provides for that, it is a shame for me. I am not trying to speak in other manner so that
Mr. Seelam will come and ask me to use Parliamentary language. Sir, I feel ashamed for
a simple reason that we have a State existing for the last two years without a High Court
of its own. Please understand our point. I have been in one of the strong protogonist of
Telangana, where we found that one of the main reasons for asking separate Telangana
was nothing but the issue of High Court. We have a High Court. I would not like to go into
that because I do not want to take much time. We have a High Court with 33 Judges with
only six from Telangana. I would not cast any aspersions on them. But, you must look into
this. The Law Minister in this House - and the Law Minister and the Home Minister in the
other House - have promised that the High Court will come up within a short time. They
said in two months. They even gave a time schedule. They called us and discussed. But,
it has not yet come. I hope the Home Ministry takes a serious note of it at least in view of

the Bill that we have moved expressing our concerns on that.

Sir, then, again we come to Thirteenth Schedule. In Thirteenth Scheduled, you
have made many promises. This is the concern of Andhra friends. So is ours. You have
promised us a Tribal University. When you promised us a Horticulture University, we
came and met you 4-5 times. When you did not look into that, we established it ourselves.
We are hoping that you would give us some money. You have given an amount of ¥50
crore. What we are doing is, it is our concern and our development for which we are
asking. Your sitting on these pretty issues will not help the States, at least a new State
like ours. So, please try to come forward with some kind of a proposal for this Tribal
University which we are asking so that we give our land. We are prepared to give the land.

We are prepared to share expenditure. We do all those things. This is more important.

Sir, same thing applies to coal linkages in the same Schedule. I want you to visit
this Schedule. You promised us coal linkages. It is very nice. I am proud to say here that
today Telangana has no power cuts and within three months, I assure the Home Minister
that we shall be surplus State as far as power is concerned. We have factored in the 4,000
megawatts thing for which you promised coal linkages. That has not yet been completed
although I hope for it. I cannot also immediately say it is not done. They say that it is in
the process. I believe that to be true because they had come to Jaipur, Adilabad and now
it is in advanced stage. But, I want you to look into this so that we do it early In a similar

fashion, Bayyaram Steel Plant in Khammam is a big steel plant. We had come and met
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you. These are all not new. This is where the Chief Minister and we came and met the
concerned Ministries. Every time, they are promising that they will complete it. Why 1
am standing up to speak on them is because one Member from the other State feels so
deeply concerned that all these promises are just remaining on paper. So, he has come
with a private Bill so that at least forms a legal voice. They want it to be a law hoping that
you would adhere to what you had promised. Sir, this is about the Bayyaram Steel Plant.
If you are not able to do it, we are prepared to do it ourselves. The State of Telangana
will take up the steel plant. Please give us whatever help or support the Centre can give.
The other day we told this to the Prime Minister. If you are not able to do it, since we are
taking it up, give us some kind of a special concession and a few things which we have
asked.

Sir, now, I come to roads. Thirteenth Schedule speaks about the roads. I am talking
of rural roads to be connected with the National Highways. Mr. Gadkari came with a list
and promised us as to what would be taken up. This was about a year back. Recently,
when he came, he repeated it. So, again I draw your attention, without any complaint,
to that issue, so that we can develop inter-connectivity between the villages and urban

areas.

Sir, the most agonising subject is the Rail Coach Factory. We have been asking for a
Integrated Rail Coach Factory (IRCF) for the last 30 years, I repeat for the last 30 years.
Then the Bill came and it was factored in as a law, as a section to the Thirteenth Schedule
that IRCF at Kazipet would be set up. Already land has been allotted in Kazipet. Your
team came. Some work started 20 years back. The Minister said that the work will start

again. [ hope you will take it up and ensure that the IRCF at Kazipet fructifies, soon.

Sir, you have promised to all the backward regions many things. They want a special
status so that they can develop the backward region. A few things you have promised in
the Bill. All these promises are there. My appeal, therefore, to the Central Government,
through this Bill, is fulfill those promises. We have expressed our concern, our voice,
the suppressed voice for sixty years. Now, we are able to speak like a State asserting our
rights, and asking you as a partner, to allow us to develop the State as fast as we can. We
need your help, because the Central Government has to help us with a liberal hand. So,
regarding Thirteenth Schedule, I request you to implement it. The High Court is a special

thing. Otherwise, we will be losing our identity. Please do not allow that.

The last thing I want to mention is, although it is not in the Bill, and I really do not
usually divert when it is not the subject matter, about the drought. This morning we had

discussed about the drought. The hon. Minister forgot to say how much help the Ministry
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3.00 p.Mm.

gave to us. Among the worst drought hit States is, Telangana. It is the third worst hit State.
But today when he gave the report it was not there at all. Vidarbha is also equally worst
drought hit State, but it is also not there in the report. Sir, we have asked for financial
assistance to deal with the drought situation and you promised to give us ¥3,000 crores.
Whether you give ¥3,000 crores or not, the fact remains we do not have water. There is
scarcity of water. According to your report, the number of suicides by farmers is 486,
although other reports estimated it at 1000. Let us forget that. Since we are discussing
your promises made in a particular Bill, this Bill is separate from that issue I request
you to fulfill those promises at the earliest. I am taking advantage of the presence of the
Agriculture Minister and the Home Minister, please give us the NDRF. Thank you very

much.

MR. DEPUTY CHAIRMAN: Dr. Keshava Rao, thank you very much. Now, Dr. T.

Subbarami Reddy, absent. Shri Jesudasu Seelam.

SHRIJESUDASU SEELAM (Andhra Pradesh): Thank you, Sir. Let me at the outset
express my gratitude and immense praise for my colleague, Dr. K.V.P. Ramachandra Rao
for bringing forward this very, very important Bill, required very much at this point of
time, to further amend the Andhra Pradesh Reorganisation Act, 2014.

Sir, you know the background under which this Act was brought and the Bill was
enacted. All the political parties except the CPI (M) have been pressing for a long time for
that Bill. Of course, it is a different matter, they started disowning their own letters and
their own words and only blamed the Congress Government. We as a Government, while
it became inevitable for bifurcating the Andhra Pradesh State, taken very much care of
the interests of the people of Andhra Pradesh, for the first time. Never before such special
provisions were made in the Act. So, the then Government have taken so much care to See
that the future of the people of Andhra Pradesh was not endangered. On the other hand,
it has provided for various measures for facilitating the growth in the residuary State of
Andhra Pradesh. Sir, actually, you know it is not the formation of Telangana, it is in fact
the formation of the new State of Andhra Pradesh ...

[THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE) in the Chair]

... because we were asked to get out of the existing capital city, and we were asked
to have our own establishment. We know that it is very difficult to move out suddenly. Sir,
we feel if the bifurcation had been effected only after the creation of the infrastructure, it

would have been a little less painful. But, anyway, that is history now.
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Sir, I would like to draw the attention of the Government here to one thing. At that
point of time, for safeguarding the interests of the people of Andhra Pradesh, certain
specific measures had been suggested. The then Leader of the Opposition who is the
Leader of the House at present, and the hon. Minister, Shri Venkaiah Naidu, who was a
member of the Opposition at that time in this House were witnesses to all this. And we
would come a little later to what they spoke. What were those provisions that had been
provided for in the Act for ensuring speedy and sustainable development of the residuary
State of Andhra Pradesh? ...(Interruptions)... Sorry. But the successor State is Telangana
and the residuary State is Andhra Pradesh. Anyway, we can also call it the New Andhra
Pradesh. I will put an end to all that dilemma. So, the Government of India at that time
ensured that the State of Andhra Pradesh shall prosper; but on what basis shall it prosper?
We have provided for that prosperity, Sir, basically, in Sections 46(2), 46(3), 92, 94(1),
94(3) and the Thirteenth Schedule, apart from other measures. Section 46(2) deals with

the revenue deficit compensation.

Sir, till the last minute, we were given to understand that Hyderabad was going to
be the common capital of both the States for ten years. But suddenly, at one point of time,
the Group of Ministers, for reasons best known to them, said that there was no question of
making it a common capital. When we asked what would we do if we were asked to get
out of the capital, they said, "We would provide you revenue-deficit because you would

not get the revenue out of capital city of Hyderabad."

SHRI JAIRAM RAMESH (Andhra Pradesh): Just a minute. Let me inform my
good friend that Hyderabad was always meant to be the common capital. It is the common
capital; it will remain the common capital. ...(Interruptions)... You are offending UTs.

...(Interruptions)...

SHRI JESUDASU SEELAM: Mr. Jairam Ramesh, you have rightly reminded me.
I know you never leave any stone unturned, but you too must remember what happened
during those deliberations. We were given to understand that Hyderabad would be given

the status of a Union Territory, which would be the common Capital.

DR. K. KESHAVA RAO: This understanding was given by Mr. Jairam Ramesh.

...(Interruptions)...
SHRI JESUDASU SEELAM: It was not Mr. Ramesh.

SHRI JAIRAM RAMESH: At no point of time was anybody given to understand
that Hyderabad would be given UT status.
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SHRI JESUDASU SEELAM : He came into the picture only in the end, at the
drafting stage. He doesn't know anything. ... (Interruptions)... We were the ones who were
given the assurance. ...(Interruptions)... Mr. Jairam, you don't own everything, because
you came only at the end of the drafting stage. Please; even now, don't hoodwink us. Let
us not open up the wounds. You only came at the drafting stage. Sir, he was not there in
the picture till the drafting committee sat. So, please, Mr. Jairam, kindly bear with us.
Enough of it. ... (Interruptions)... Please hold on. I listened to you. ... (Interruptions)... My
friends from Telangana opposed it. At that time, their plea was considered; our plea was
not considered. This is a fact. We fought against our own leaders. Still, we did as much
as we could. I feel proud that I did my best to See to it that justice was done to the extent
possible. I say it openly - and I had said it even then - that we need to be compensated for
the loss of Hyderabad, which was laboriously built by the Andhra and Telangana people
together over a period of forty years, with all our sincerity. [ am very sorry to say that we
are not getting any revenue as a result of which the State of Andhra Pradesh is reeling
under revenue deficit. As a different matter, how this present dispensation in Andhra

Pradesh is dealing with that revenue, I will come to at it a little later stage.

Sir, now about Section 46 (3) - Special Development Package. There are some
areas, for instance, Anantapuram, which get the second least rainfall in the country,
next to a District in Rajasthan. There are seven districts and parts of other districts,
four of Rayalaseema, three of Uttara Andhra Pradesh, and then there are some pockets
of Prakasam, Krishna and Guntur which are backward. So, for that, special backward

package is provided in the Act itself.

Sir, in Section 90(2), about Polavaram project, there are four very important issues.
It is declared as a national irrigation project. Number 2, all the required permissions were
deemed to be taken and the permission from Telangana is deemed to have been taken.
The Government of India is committed to providing the entire money. The Government
of India is also committed to completing the project by 2018. These are the safeguards;
thanks to Mr. Jairam Ramesh, at the drafting stage, he was very, very cooperative. I must
thank him for this Polavaram project. Except that, there are seven Mandals which he has

left to which I will come at a later stage.

Then, there are provisions in Section 94 (1) about tax incentives. Sir, it says about
certain tax incentives to promote industrialization and to attract investment. Section 94(3)
also provides for financial assistance for new Capital, for building the Secretariat, the
High Court, the other necessary infrastructure like Raj Bhawan, etc. But, apart from that,

as per the 13th Schedule, in Andhra Pradesh, we did not have any institute of national
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importance because we have always concentrated on Hyderabad. All the institutes are
in Hyderabad. The National Headquarters of Fisheries Development Corporation is in
Hyderabad even though there is no coast. That was the extent to which centralization
took place. Anyway, what happened in the concentration of all the public undertakings
whether Government or private in Hyderabad, the surroundings grew industrially because
of feeding industries, the raw material etc. The feeding industries have developed. That is
how it has become very contentious. Anyway, to See that equal growth happens, we have
created provisions in 13th Schedule for IIT, the IISR, the [IM, NIT, IIIT, Tribal Universities,
Central Universities, Agricultural University, Petroleum industry, AIIMS-like institutes,
National Institute of Disaster Management and one Gangavaram Port, Dugarajapatnam,
and Integrated Steel Plant at Kadapa, Petro Chemical Complex in the East Coast. Then, in
Chennai, we have Vizag Industrial Corridor; then, three international airports at Tirupati,
Visakhapatnam and Vijayawada and new railway zone. Apart from that, there is rail and
road linkage. These are the broad provisions made in the Reorganization Act. But when
we closely looked at the provisions, especially, Sections 46, 90 and 94, we approached
saying that you have mentioned in the Act but did not specify or quantify what sort of
financial revenue deficit compensation you will give. That was on the evening of 17th
February when the Bill was about to be introduced in the Lok Sabha. We requested the
then Government to wait for a day and deliberate on this. We made a demand saying
'that we require specific assurances as to how much is the revenue deficit, what are the
degrees of tax incentives, fiscal incentives and tax concessions'. Then we said that we
need 'special category status' on the lines of eleven States for expediting the Central
assistance or flow of more finances from Central Government to the State of Andhra
Pradesh. Then, a Group of Ministers was consulted and the then Prime Minister agreed
and he incorporated those points in the Speech which he was to deliver at the time of
discussion of the Bill in this House. So, on Revenue Deficit, the then Prime Minister said
that the resource gap, that might arise in the succession of Andhra Pradesh in the very first
year, especially, during the period between the appointed day and the acceptance of the
Fourteenth Finance Commission recommendations by the Government of India, would
be compensated in the regular Union Budget of 2014-15. But this was not done. The
Revenue Deficit is, actually, 316,200 crores. The amount released so far is a very, very
meagre amount of ¥ 2,000 crores. An amount of 13,890 crores is yet to be released by
this Government. Unfortunately, in the present Budget, 2016-17, no allocation has been
made. Sir, this House is a witness to the tall promises which were made by the then Leader
of the Opposition and the Member of Parliament, who is, presently, a Minister, Shri M.
Venkaiah Naidu, on that day that they would do more than what had been proposed. 1

am very sorry to say that the financial outflow from the Centre to Andhra Pradesh is
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meagre. When the entire Andhra Pradesh was expecting the hon. Prime Minister's visit to
inaugurate the Capital City, we are very sorry to say that the hon. Prime Minister came
and gave a big lecture and handed over 'Zero'. On the other hand, it is an insult by just
giving a piece of mud from the Parliament compex and a jar of water from Yamuna. It is
not what we expected from the Prime Minister. We expected the Prime Minister to keep
up his words before Lord Venkateswara. When he was a Prime Ministerial candidate, he
said, "Andhra Pradesh has been unscientifically treated. I am going to compensate for
all the losses, physical, economic and emotional losses." On the other hand, he has done
nothing. I am sorry to say that he has really insulted the feelings of the people of entire
Andhra Pradesh. Sir, when Madam Sonia Gandhi took up this issue in the Lower House,
the hon. Prime Minister did not even respond. I am sorry that the Members of Parliament
belonging to both the parties, the Telugu Desam and the YSR Congress Party, did not
even raise their voices. On the other hand, outside Parliament and on the streets of Andhra
Pradesh, at every opportunity, they would find fault with the Congress (I). Why is this
double-standard? If they cannot do, let them say, "We are not interested in implementing
whatever we have said." But they are talking about so much about their contributions.
But their contribution is zero. We request them not to tell so many untruths because the
people of Andhra Pradesh cannot be further fooled and they will, definitely, teach these

two political parties a lesson when the occasion comes. That is a separate thing, Sir.

Then, about the Special Development Package, the hon. Prime Minister said, "Okay,
Mr. Seelam, we have not quantified under Section 40 (6) (3), but here is an announcement."
He said, "The Bill already provides for a Special Development Package for the Backward
Regions on the succession of Andhra Pradesh. However, I would like to say that this
Development Package would be on the lines of Koraput Bolangir Kalahandi Special Plan
of Odisha and the Bundelkhand Special Package of Madhya Pradesh and Uttar Pradesh.
I think not less than ¥ 30,000 crores were due to seven districts which include the four
districts of Andhra Pradesh, namely, Rayalaseema, Srikakulam, Vijayanagaram and
Visakhapatnam. But only ¥ 50 crores for each district, that is, ¥ 350 crores, were only
given instead of ¥ 30,000 crores. Look at the step-motherly treatment and look at the
irony of what they say and what they do. I want the people of Andhra Pradesh to know the
reality instead of just being carried away by the untruths, just being carried away by their
false propaganda. I urge upon the people of Andhra Pradesh to look at what the Congress
(I) led Government had done to safeguard the interest of the people of Andhra Pradesh.
What are these Governments, both the Governments, of Andhra Pradesh in the State and

the Union Government under the leadership of hon. Shri Narendra Modi, doing? Let the
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people of Andhra Pradesh decide and not go by their false propaganda. Using their might,
using their media, using all channels they are trying to tarnish the image of the Congress
Party. I would like to submit that that is not the reality. This is the solid proof that I am
placing before this House. I authenticate what I am saying. The third thing, Sir, is about
the Polavaram project. We appeal to the hon. Prime Minister. Sir, provisions of 90(1),
90(2) etc. are there, but there are some small omissions. That is because the people have
to be rehabilitated. The entire submerged area is still in Telangana as it is conceived. So,
those seven mandals need to be transferred to Andhra Pradesh to rehabilitate the people
whose area is going to be submerged. That was agreed to and the then Prime Minister had
promised. Accordingly, a Cabinet decision was taken on 1st March and a proposal was
sent to Rashtrapatiji for his consent and assent, but that was done on 2nd. And from 3rd
March the model code of conduct came. So, it could not be done. The new Government
came and that was passed, but they say that the seven mandals were given by us. So, it is
a habit of this Government to take credit, but they should not forget the background work,
the preparatory work done by the Congress Government. Yes, it was issued when the new
Government took over, but the work was done before the model code of conduct came
into being. That is about the Polavaram project. But, again, Sir, the promise of providing
sufficient funds, execution by the Government of India, completing by the Government
of India is not being done. The State Government is also guilty. They are not handing
over to the Government of India. They want to do their own, for reasons best known to
them. I don't want to use that terminology here because it is not fair for me to say the facts
because the facts are little bitter. Why is the Chief Minister interested in getting the work
done and executed by his own people? It is for obvious reasons. There is an Act which
provides for Government of India to take construction, execution and spend all the money
required for the Polavaram project to be completed. Why is it not being done? It is for
obvious reasons. The Chief Minister of Andhra Pradesh should answer why he is holding
it without completing. I don't want to mention about contractors, but I am forced to say
that that is the reason. Sir, I believe in the integrity of Andhra Pradesh contractors. I won't
doubt them. They have done great job not only in Andhra Pradesh, but in the entire world.
My Chief Minister does not believe in the ability of our own contractors. The contractors
from Singapore, Japan and from other areas are preferred because of obvious reasons.
Anyway, even if it is done by the State Government, what is the amount of money the
Central Government is supposed to be providing? It is around I 18,000 crores. Sir, the
amount required as on today is ¥ 30,000 crores. What is the amount given by the Central
Government? It is a mere token of ¥ 650 crores. Sir, where is ¥ 30,000 crores and where
is ¥ 650 crores? The Act provides that the Government of India should spend that much
money and complete the project by 2018. We are already in the middle of 2016. So, they
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could not spend more than ¥ 300 crores even though provision is made for ¥ 650 crores.
There is a very small allocation of 100 crores in the Budget of 2016-17. Sir, this is
another area they are trying to deceive the people of Andhra Pradesh. They are trying to
g0 back on their promise. I appeal to the people of Andhra Pradesh to See the colours of
these two Governments; they say one thing and do exactly the opposite. It is a meager
amount; it is only tokenism. They have not provided enough money to See that provisions

of the Act are realized.

I, now, come to tax incentives. Section 94(1) provides for tax incentives. We said
what you have provided is very vague; so, be specific. So, the then Prime Minister said
that tax incentives would be similar to the tax concessions and fiscal incentives given to
the State of Himachal Pradesh for five years. But, in Himachal Pradesh, they have given

for ten years and then they withdrew as per practice.

Coming to the new capital, Sir, the Government of Andhra Pradesh has asked for
% 20,000 crores. But, so far, only ¥ 500 crores is provided. There is no allocation by the
hon. Finance Minister in the present Budget. They have to answer. My friend, Mr. Jayant
Sinha, is sitting here. I would request him to answer, categorically, why is this neglect. Is
it deliberate or is it political or is it because the Government of India does not have money
or the Government of India does not believe in the Act to which it is party? What is the
reason? Why is it delayed? Why is Andhra Pradesh denied? Why are you not providing
enough money for completing the capital? Is it that the Government of Andhra Pradesh
has not sent the proposals? Or, is it that the Government of Andhra Pradesh has not
sent the Utilization Certificate for you to release the second installment? These are the

questions which we would like you to answer.

Sir, coming to the Thirteenth Schedule institutions, I wish to submit that Mr.
Venkaiah Naidu, on the other day, in the Lower House, was saying IIT is sanctioned,
this is sanctioned and that is sanctioned! He talks big. But, where is money? Merely
sanctioning does not mean anything. Sir, IIT is located in Tirupati. The amount required
is ¥ 700 crores. What have you given? You have given mere ¥ 40 crores! What do you
mean by giving Rs. 40 crores, Mr. Finance Minister? Will it help to progress? So, the
Government is shedding crocodile tears for Andhra Pradesh. Sir, Indian Institute of
Scientific Education and Research is located in Chittoor district. The amount required is
% 1030 crores. But, so far, a mere amount of ¥ 40 crores has been given. I[IM is located at
Visakhapatnam. The required amount is ¥ 900 crores. What have they given? It is just ¥ 30

crores. | don't know what do they think and how progress can be made. Sir, for tendering,
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etc., at least, ¥ 100 crores are required. I agree that the entire amount cannot be digested
or spent in one year. But, there should be a plan. The building should be completed in
2-3 years. The course is already started in a rented building. So, there is an emergency
requirement for taking expeditious route to complete these projects. Sir, NIT is located
at Tadepalligudem in West Godavari district. It requires ¥ 300 crores. But, nothing is
provided. There is only a lip service and sympathy. Then, MIT is located in Kurnool.
It requires T 400 crores. But, you have given only ¥ 20 crores, Mr. Finance Minister.
I don't know whether the State Government is sleeping or the Central Government is
just not responding to their request. For Tribal University, the required amount is ¥ 100
crores. But, only ¥ 1 crore has been provided. For Central University, Government has
given just ¥ 1 crore. It is only a token grant. Agriculture university is proposed in Guntur.
But, nothing was provided. For petroleum university only ¥ 2 crores was provided. Sir,
ATIMS is proposed at Mangalagiri in Guntur. The amount required is ¥ 1,600 crores. But,
what have you given? They have not mentioned anything in the Budget! Sir, the National
Institute of Disaster Management is supposed to set up in Gannavaram in Krishna district.
But, no action has been taken so far. Sir, there is no sanction even for Dugarajapatnam
Port! There is a proposed integrated steel plant at Cuddapah. But, no sanction has been
given. So, these are the questions to which we require answers. Why? Do you think that
it is not feasible? When Visakhapatnam Steel Plant wanted to have a tie-up why are you
not agreeing to that? Mr. Ramesh is just sitting here. It is his district. I think, you should
be careful enough to sensitize the Government from your side, Mr. Ramesh. You will
have to answer. For the Vizag-Chennai Industrial Corridor, nothing was done. Then, Sir,
nothing was done for the petro-chemical complex. Nothing was done to construct new
railway zones. There was an agitation also by the people who were on hunger strike. They
are not sensitive, they are only interested in talking and in false propaganda and publicity,
as you are very well aware of that. Then, for rapid rail and road connectivity, no action
was taken. I request one more thing. These are all provisions. But our important demand
which we have been making is for the Special Category Status. Special Category Status
gives a lot of edge. So, when the Special Category Status was announced in the House,
on the 20th April, Shri Venkaiah Naidu stood up and said, "Mr. Prime Minister five years'
period is not enough; when we come into power, we would give it for ten years." And, the
then Leader of the Opposition who is now the present Chief Minister said, "Now we want
it for 15 years." Then, Shri Arun Jaitley who was the then Leader of the Opposition and
now who is the Leader of this House, said, "We will be committed by what Shri Venkaiah

Naidu said, we will give it for ten years." So, where are those promises? What happened?
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The moment they have gone to the Treasury Benches, they have changed their colours.
They are giving now four unethical arguments; untenable arguments. One argument they
say is that it is not provided in the Act. Sir, I would like to draw their kind attention, that
Special Category Status is, hitherto, now enjoyed by 11 States. In none of these cases,
an Act of the Parliament was made. It is only an Executive decision. It was a Cabinet
decision executed by the Planning Commission. Sir, in this case also, just like the other
States were given the Special Category Status, the then Prime Minister announced and
it was sent to the Cabinet on 1st March and then it was the Cabinet that recommended
the Special Category Status to Andhra Pradesh. And, also, it sent the proposal to the then
Planning Commission to take action as has been done in the case of Uttarakhand. In the
case of Uttarakhand also, the same thing happened. Once the Special Category Status was

accorded....

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I think you are speaking

very well. I think we can have the answer now.
SHRI JESUDASU SEELAM: No, no, I have to say very vital things.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): You have said very

important points.
SHRI JESUDASU SEELAM: Second objection they were saying was...

SHRI ANANDA BHASKAR RAPOLU (Telangana): I have to speak about

Telangana also.

SHRI JESUDASU SEELAM: I will complete. Don't worry, Telangana and Andhra
are together. We want to grow as brothers. It is not that your Chief Ministers fight in the
first year and then compromise for so many reasons best known to them. But, we will be

friends. We will be friends. But let me complete.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): You are neighbours

here also.

SHRI JESUDASU SEELAM: We are brothers and not neighbours. Neighbour
is nothing, we are brothers. You can't separate brothers. Anyway, my second argument
is that the untenable argument they are making is that some other States are likely to
oppose this. The entire House, all the senior leaders of all political parties, they never ever
objected to according Special Category Status to the Andhra Pradesh State. Why is there
some ill-will now by the Ruling Party? It is untenable. The third argument they say is that
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Andhra Pradesh State does not fulfil the requisite criteria. Sir, let me tell you, Andhra
Pradesh may not fulfil all the criteria; the criteria of an international border, the criteria of
a sensitive border, the criteria of a hilly State, but, at the same time, it does fulfill certain
development criteria. Second, let me tell you, it is not that we fufill the criteria, it is to
compensate the irreparable loss, we are going to face if the Special Category Status is not
given. So, let them not go by what they say, let them please abide by the decisions taken
on that day. Sir, fourthly, they are saying that the Fourteenth Finance Commission has
recommended it. What is the Fourteenth Finance Commission? Is Parliament supreme or
the Fourteenth Finance Commission supreme? I am really very happy about our Prime
Minister that before he entered this great Parliament House, he prostrated. I thought
he would respect the decisions taken in the House. It is the Parliament which took the
decision. The full House of Rajya Sabha took the decision. The Prime Minister is not an
individual; Dr. Manmohan Singh, but it is an institution. The successor must respect what
hon. Dr. Manmohan Singh said in Anantapur. For the first time in Independent India, a
former Prime Minister said something in Parliament and the successor does not care for
that. I am very sorry to say this. Those who preach should also practice. Those who preach
the values of Parliamentary democracy should practice. I request them not to tell stories
and don't take shelter under some alibi. Even today, you may please accord it. If you will,
you can give. Where there is a will, there is a way. Sir, there is no will. They don't want
to do. That is why, while supporting the Bill brought by Dr. K.V.P. Ramachandra Rao, I
would request you to act on all six things announced by the then Prime Minister. They
are saying that there is no mention of these in the Act and hence, no action. I say that you
lack sincerity. You have twice amended the States' Reorganisation Act. If you feel that the
'Special Category' Status has to be part of an Act, you could have incorporated it when

you amended this Act twice. You created the Legislative Council ...(Time-bell rings)...

Sir, that is why I request you to act on those six factors. What are those six factors?
The first one is the 'Special Category' Status to be included in the Amendment Act. The
second one is tax concessions and fiscal incentives to be part of the Act on the lines of
Himachal Pradesh. The third one is the revenue compensation of ¥ 10,000 crores per
annum should be given for ten years so that we build our financial strength. The fourth
one is making the special economic package for seven districts to be part of the Act on
the lines of Koraput-Bolangir-Kalahandi districts of Odisha and Bundelkhand area. The
amount not less than ¥ 30,000 crores should be given to these seven districts. This too
should be part of the Act since they are saying that these things are not in the Act. We want
these to be part of the Act. Sir, these five aspects have to be incorporated in the Act.
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THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Also, you forgot setting
up of a separate High Court.

SHRIJESUDASU SEELAM: The High Court should be separated. It is a part of the
Act. It is very inconvenient for the people of Andhra Pradesh to come to Hyderabad for
litigations. They can bifurcate the High Court as requested by my brothers, my friends.
We stand by the commitment made by the Congress Party. I am sure, a day will come
when all the people of Andhra Pradesh would say, 'What Congress has done is best for
Andhra Pradesh.' I am sure, the history will judge the Congress Party...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Be thankful also to

Shri Jairam Ramesh.

SHRI JESUDASU SEELAM: I thanked him. I not only thanked Shri Jairam
Ramesh, but I have also thanked all the people who are responsible for providing all

those provisions in the Act.

With this, I would urge my friends from the ruling party and the Members from
Telugu Desam Party. I ask the TDP that at least not be afraid of the Prime Minister. Please

ask ...(Interruptions)...
SHRI C.M. RAMESH (Telangana): Sit, ...(Interruptions)...

SHRI JESUDASU SEELAM: I have referred him as a compliment to him. Thank

you very much.
SHRI JAIRAM RAMESH: Mr. Vice-Chairman, Sir.*

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I am not doing anything.
I am just saying all those good things he said in the House and nothing else. I am not

taking any sides. Sitting here, I can't take sides. ... (Interruptions)...
SHRI JAIRAM RAMESH:*
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): How?
SHRI C.M. RAMESH: Sir, I have the right to speak; no?

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Yes, I am asking Mr.
C.M. Ramesh to speak.

SHRI JESUDASU SEELAM: Sir, he cannot speak. He has already spoken.

...(Interruptions)... 1 only said ... (Interruptions)...

*Expunged as ordered by the Chair.
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SHRI C.M. RAMESH: Why you are ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): When did he

...(Interruptions)...

SHRI JESUDASU SEELAM: One minute, Sir. ...(Interruptions)... There is a rule.
He has already spoken. ...(Interruptions)...

SHRI C.M. RAMESH: No; I have not spoken on this subject. ... (Interruptions)...

SHRIJESUDASU SEELAM: I have mentioned his name only in the context saying,

'why are you not pressing the Government of India?' So, let him answer that.

SHRI C.M. RAMESH : Sir, first of all, this Andhra Pradesh Reorganisation Bill was
brought by the Congress Party. So many times, leaders from our party met everybody.
We told them that this Bill was totally incorrect. Why? There are so many lacunae. He
referred to the steel plants. They have not sanctioned the steel plants, Sir. They told 'study’,
'feasibility'. Even the railway zone, they have not sanctioned. They have not kept in that.
They only do study and feasibility. Now, every time we are asking this Government, they
are saying that they are studying. The feasibility report is not there, they are telling. Why
were you not on the time? This is the reason, my leader, Shri Chandrababu Naidu, came
to Delhi before this Bill was passed. He told the Congress so many times, "You take one
meeting with the stakeholders. In this Bill, so many problems are there. Tomorrow this
Bill will be passed, so many problems will come." Then, finally, here, on the day we are

...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, ...(Interruptions)...

SHRI C.M. RAMESH: Let me complete. ...(Interruptions)... Let me complete
...(Interruptions)...

SHRI JAIRAM RAMESH: Sir ...(Interruptions)... One minute. ...(Interruptions)...
Within six months. Two years have passed. ...(Interruptions)... They were supposed to
take the decision within six months. ...(Interruptions)...

SHRI C.M. RAMESH: My leader represented to them. They never called an
all-Ministers' meeting also. We have given the representation. We have given the
representation to the Prime Minister; we have given the representation to all party leaders.
My leader went to all party leaders. And after this Bill also, have you not Seen how
many times Shri Chandrababu Naidu, my Chief Minister, came to Delhi and represented
whether it was the question of railway zone or the question of institutions? Foundation of
all the institutions have been laid. Now, we are asking for the Budget. If any other hon.
Member wants to speak here, he has a right. But the Congress Party does not have a right.

...(Interruptions)...
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SHRI JESUDASU SEELAM: We have a right. ... (Interruptions)...

SHRI C.M. RAMESH: Congress Party does not have a right. ... (Interruptions)...
You spoiled Andhra Pradesh. ... (Interruptions)...

SHRI JESUDASU SEELAM: You don't have a right because you boycotted all-
party meeting ...(Interruptions)...

SHRI C.M. RAMESH: You spoiled Andhra Pradesh. ...(Interruptions)... Because

every time ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Just listen to him.
...(Interruptions)... Don't fight. ... (Interruptions)...

SHRI C.M. RAMESH: Every time in this House ...(Interruptions)... You were

running the Government. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Mr. Seeclam
...(Interruptions)... Mr. Seelam, let him say ...(Interruptions)... Let him have his say.

...(Interruptions)... Let him put his words. ...(Interruptions)...

SHRI C.M. RAMESH: Why Andhra Pradesh happened like this? ... (Interruptions)...
Why Andhra Pradesh happened like this? It is because of you. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, he should not say, 'you have no right'.

SHRIC.M.RAMESH: You keep your hand on your heart and say. Because of political

reasons ...(Interruptions)... Because of political reasons, you did it. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shri C.M. Ramesh,

you don't look at him. You look at me. You look at me and speak. ...(Interruptions)...

SHRI C.M. RAMESH: Now, the people of Andhra Pradesh are facing problems.
Regarding all these institutions, special category, and deficit of budget, my Chief Minister
met the Prime Minister six-seven times. My Chief Minister met the Finance Minister
more than ten times. Every time they are releasing something. We are saying that Andhra
Pradesh is facing financial problem. We don't have office. We have to construct the
capital. So many other issues are there. Every day we are asking the Government. Now,
Shri Jairam Ramesh told,*. He has to take back these words. Otherwise, it has to be

deleted from the records. This is my request, Sir.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Is there anybody else

*Expunged as ordered by the Chair.
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who want to say anything on this? Shri Palvai Govardhan Reddy. He is not present. Shri
Mohd. Ali Khan.
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AISHl & ol FHI ST 51 H A1 A [l Rl § 1 d 59 fa8ae o1 arag <
9 F91 H o7 A<l 1 9 forn, § 99 A1 &1 39 g

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): You can ask some
clarifications. ...(Interruptions)...

TS B HATAT | I WA qAT HHT B HAer T F oy w3 (sh
YEIR AT THal): SUGHIE He1ed, &9 W AfRad A%R I g8 Raawe a3 fb
S5 1 37 32 B ST &, S IR AHIY F3AT Sl 7 95 fIRIR & IR fam 21 a1
TSI & fIBrT & Ty, 3T Uaer & ARfRIepvvr & forw & fhy o X8 81 s IR 7
319 T i1 TB T 7, I fScat w2t S 7 2 & 81 1 o1l B 6 A1 ey 39
HEHd BT 31X 39 fadt I faagl Hl

SHRI JESUDASU SEELAM: The Minister has not said anything on special

category status which is a prime and important requirement of this entire Bill. We want

his reaction on special category status. On that day, everybody was present; you have not

mentioned what the then Prime Minister announced.

it Eﬁ’lﬂ'&} ‘?I'l'x’ﬁ'ﬂ'l'szL Are): ¥ TP g1 AhdT § & special status to the State of
Andhra Pradesh § 14th EhTs’ﬁ?? HHIYA A tax incentives 3N ] TSIl B ﬁ*l’(’ HT-H T
%™ By I The 14th Finance Commission has not made any distinction between
special category and general State in determination norm unlike the previous Finance
Commission. NITI Aayog in its Report "Development Support to the Successor State of

Andhra Pradesh" under the Andhra Pradesh Reorganisation Act has recommended for

tax incentives and Central Assistance. &9+ ER| TFEl Y form Bl s_\'Tﬁf TP tax
incentives MY fefi 37X Central Assistance T firer|

SHRI JESUDASU SEELAM: That is not the answer for special category status.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Mr. SEELAM, we have
listened to you. The Minister has replied to you. Now, I want other Members to Seek their

clarifications. Other Members should also have a chance to speak.

SHRI JESUDASU SEELAM: That day, they promised on the floor of the House.

...(Interruptions)... The then Prime Minister. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Mr. Seelam,

...(Interruptions)...
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SHRI JESUDASU SEELAM: What is your reaction? ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Mr. Seelam, let me

...(Interruptions)...

SHRI C.M. RAMESH: Sir, if it is really an important Bill, where is the quorum?
Their Members are not there. There is no quorum now. Their Members are not there.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): They have raised the

question of quorum. ...(Interruptions)... Dr. K.V.P. Ramachandra Rao.

SHRI C.M. RAMESH: Mr. Vice-Chairman, Sir, their Members are not present.
...(Interruptions)... If they are really serious, their Members would have been present.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I will give a chance to
Dr. Ramachandra Rao. Mr. Seelam, will you please be silent for a minute? Before I raise
the question of quorum, I would like Dr. K.V.P. Ramachandra Rao to just have his say
and, then, I will call the. ...(Interruptions)... Dr. K.V.P. Ramachandra Rao. If somebody

has raised the question of quorum, I will have to ask them to ring the quorum bell.

DR. K. KESHAVA RAO: Why quorum? Sir, quorum is needed when you start, not

when we are continuing. ... (Interruptions)... Let me tell you the rule. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Quorum is quorum.

Dr. K. KESHAVA RAO: Sir, quorum is required when the House meets. The House
meets with a quorum. When it is going on, no quorum is required. Sir, I have to Seek a
clarification from the Minister. Sir, [ want to submit to you. ...(Interruptions)... Sir, I am

addressing you. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Is there a quorum?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): Sir, there is no quorum.

DR. K. KESHAVA RAO: Then, let us just end this. ...(Interruptions)... The Bill is

there. The Bill will continue. Let the Minister know.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I will give a chance to

Dr. Ramachandra Rao. I think it will come next time, then. ... (Interruptions)...
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DR. K. KESHAVA RAO: All right. We will take it up next time.
SHRI JESUDASU SEELAM: We will take it up next time.

THE VICE-CHAIRMAN (SHRI'V. P. SINGH BADNORE): Dr. K.V.P. Ramachandra

Rao. ...(Interruptions)...

DR. K. KESHAVA RAO: Mr. Ramesh, you are an expert in rules. Show me some

rule which says a continuing House should have a quorum.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Any Member can raise
the issue of quorum. If there is no quorum, I am afraid I will have to. ... (Interruptions)... Dr.

Ramachandra Rao, do you want to speak? ...(Interruptions)... Okay. ...(Interruptions)...

st Agwe el WH: ITSH-IIRAT A8, AN MU U SRR &l BIRY BT

complete kil Treasury Benches &I $hTH gl WT? H S WRBR %, I BRA B
complete HRAT AT, B4 21| folaToT H AU 37dieT HRaT g [ $9 discussion Bl next

session § Y@ ARUI ) _

o 33 ) e o (5 e ialam e jiin il y | (R B Sama cplip?
b=t S g e LBl L AIS 1S freasury benches Us complete S s S
o S U BS e e ol e 1] s LS complete S a8
cin S e i I S (ST

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Any Member can raise

the issue of quorum. Dr. K.VP. Ramachandra Rao, are you speaking?

SHRIMATI MANEKA SANJAY GANDHI: How can he speak?

...(Interruptions)...

DR. K.V.P. RAMACHANDRA RAO (Telangana): Let them decide about the
quorum question, Sir. Let them decide about the quorum. If they want to adjourn, we will
continue it in the next Session. Since the sitting Minister has raised an objection about
the quorum, let us adjourn it and take it up in the next Session. We will take it up in the

next Session.

3 YEAR MR Thdl: I W, BRI M= 19 Sl F o I8 Radawe 2l
...(Interruptions)... Dr. Ramachandra Rao, if you want to withdraw, it is up to you. As
far as the quorum is concerned, 3Tq@! TSt & e ART I8 O 82 If you are serious...
This issue is not raised by me, this issue is raised by the TDP. ...(Interruptions)... This

issue is raised by the TDP. ... (Interruptions)...

tTransliteration in Urdu script.
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DR. EM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, in the last, three
times, lack of quorum made the Private Member Bill to be adjourned for the next week.

Therefore, you adjourn the House. ... (Interruptions)...
DR. K.V.P. RAMACHANDRA RAO : We will continue it in the next Session.

DR. E.M. SUDARSANA NATCHIAPPAN: In the last, three times, in case of a
Private Member Bill it was adjourned because of lack of quorum. That is the precedent.

...(Interruptions)...

SHRI JESUDASU SEELAM: The House is our property; it is not anybody's
property. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Just listen to me,
please. We are going to ring the quorum bell outside. So, if the Members are coming, I
am going to wait for them. In the meanwhile, if you want to speak, you are allowed to

speak on this.
DR. K.V.P. RAMACHANDRA RAO: Sir, let it be decided by the august Chair.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Are you speaking?

DR. K.V.P. RAMACHANDRA RAO: Yes, Sir, I have to speak. ...(Interruptions)...

But we are waiting for quorum. They are raising the issue of quorum.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I have asked for the
quorum bell. If there are any Members who want to come in, they can come in. I can't tell

them anything. If you want to speak, please carry on.

DR. K.V.P. RAMACHANDRA RAO: No, Sir. When it comes to the question of
quorum and voting, your kindself has to take a decision. I am prepared to take it to the
next sitting whenever the Private Members' Bills are to be taken up because we did not

raise it. The Treasury Benches raised this question of quorum. I did not raise it.

SHRI ANANDA BHASKAR RAPOLU: Mr. Vice-Chairman, Sir, I need to Seek a

clarification. I was the main speaker.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Okay.

SHRI JESUDASU SEELAM: Mr. Vice-Chairman, Sir, now that the hon. Member
from the Treasury Benches and the hon. Minister have also raised the issue of quorum, I

think. ... (Interruptions)...
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SHRI MUKHTAR ABBAS NAQVI: No; why is he misleading? We never raised

the issue of quorum.
SHRI JESUDASU SEELAM: You never raised it! Then, who raised it?

SHRI MUKHTAR ABBAS NAQVI: A TDP Member raised it asking about your

absence.
SHRI JESUDASU SEELAM: Any Member can raise the issue of quorum.
SHRI MUKHTAR ABBAS NAQVI: He asked about your absence.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Let me clarify.
...(Interruptions)... Just a minute. ...(Interruptions)... Any Member can raise the issue of
quorum and then the quorum bell goes out for three-and-a-half minutes or so, and now, I
found that there is no quorum. One more Member has come. There are two Members less.
Since there is no quorum, the House stands adjourned to meet at 11.00 a.m. on Monday,
the 2nd May, 2016.

The House then adjourned at fifteen minutes past four of the
clock till eleven of the clock on Monday,
the 2nd May, 2016.



